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In pursuance of clause (3) of article 34% of the Constitution of India, the following
translation in English of the Maharashtra Legislative Council (Chairman and Deputy Chairman)
and Maharashtra Legislative Assembly (Speaker and Deputy Speaker) Salaries and Allowances,
the Maharashtra Ministers’ Salaries and Allowances, the Maharashtra Legislature Members’
Salaries and Allowances, the Maharashtra Legislature Members’ Pension and the Leaders of
Opposition in Maharashtra Legislature Salaries and Allowances (Amendment) Act, 2009 (Mah.
XVII of 2009), 15 hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEIL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XVIII OF 2008.

(First published, after having received the assent of the Governor,
in the “Maharashtra Government Gazette”, on the
27th June 2009).

An Act further to amend the Maharashtra Legislative Council
(Chairman and Deputy Chairman) and Maharashtra Legislative
Assembly (Speaker and Deputy Speaker) Salaries and Allowances
Act, the Maharashtra Ministers’ Salaries and Allowances Act, the
Maharashtra Legislature Members’ Salaries and Allowances Act,
the Maharashtra Legislature Members’ Pension Act, 1976 and the
Leaders of Opposition in Maharashtra Legislature Salaries and
Allowances Act, 1978,
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Short title
and
commence-
ment,

Amendment
of section 4A
of Bom.
KLVII of
1956.

Amendment
of section
12B of
Bom. XLVII
of 1956.

J
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WHEREAS it is expedient further to amend the Maharashtra Bom.
Legislative Council (Chairman and Deputy Chairman) and Maharashtra XLVII
Legislative Assembly (Speaker and Deputy Speaker) Salaries and ‘1956
Allowances Act, the Maharashtra Ministers’ Salaries and Allowances By,
Act, the Maharashtra Legislature Members’ Salaries and Allowances XLVII
Act, the Maharashtra Legislature Members’ Pension Act, 1976 and ©°f
the Leaders of Opposition in Maharashtra Legislature Salaries and égo?f
Allowances Act, 1978, for the purposes hereinafter appearing; it is XLIX
hereby enacted in the Sixtieth Year of the Republic of India as of

follows :— 1956.
Mah.
I of
1977.
Mah.
VIII
of
1978,

CHAPTER 1
PrilLDMINARY.

1. (1) This Act may be called the Maharashtra Legislative Council
(Chairman and Deputy Chairman) and Maharashtra Legislative
Assembly (Speaker and Deputy Speaker) Salaries and Allowances, the
Maharashtra Ministers’ Salaries and Allowances, the Maharashtra
Legislature Members’ Salaries and Allowances, the Maharashtra
Legislature Members’ Pension and the Leaders of Opposition in
Maharashtra Legislature Salaries and Allowances (Amendment) Act,
2009.

(2) Tt shall come into force with effect from the 1st July 2009.

CHAPTER I1

AMENDMENTS TO THE MAHARASHTRA LEGISLATIVE Counc, (CHAIRMAN AND
DEPUTY CHAIRMAN) AND MAHARASHTRA LEGISLATIVE ASSEMBLY (SPEAKER AND
DEePUTY SPEAKER) SALARIES AND ALLOWANCES ACT.

2, Insection 4A of the Maharashtra Legislative Council (Chairman Bom.
and Deputy Chairman) and Maharashtra Legislative Assembly (Speaker XLVII
and Deputy Speaker) Salaries and Allowances Act (hereinafter, in this 235 6
Chapter, referred to as “ the Chairman and Deputy Chairman and the '
Speaker and Deputy Speaker Salaries and Allowances Act”), for the

words “ four lakh rupees” the words “ six lakh rupees” shall be
substituted.

3. In section 12B of the Chairman and Deputy Chairman and the
Speaker and Deputy Speaker Salaries and Allowances Act, for the
letters and figures “ Rs. 7,000 " the letters and figures “ Rs. 8,000 "
shall be substituted.
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CHAPTER II1
AMENDMENT TO THE MABARASHTRA MINISTERS’ SALARIES AND ALLOWANCES
Acr.
}g%% 4. In section 10C of the Maharashtra Ministers’ Salaries and

of Allowances Act, for the letters and figures “ Rs. 7,000 ” the letters and
1956, ﬁgures “Rs. 8,000 " shall be substituted.

CHAPTER IV

AMENDMENTS TO THE MAHARASHTRA LEGISLATURE MEMBERS SALARIES AND
ALLOWANCES ACT.

Bom. A.

In section 5 of the Maharashtra Legislature Members’ Salaries
XLIX

and Allowances Act (hereinafter, in this Chapter, referred to as “ the
1952_ Members’ Salaries and Allowances Act”), to sub-section (IA), the
following Explanation shall be added, namely :—

“ Explanation.—For the purposes of this sub-section, in relation
to a member whose nearest airport from his residence is situated
out of the State, the term “ nearest airport from his residence,
within the State ” shall include such airport situated out of the
State, which is nearest from his residence.”.

6. In section 6 of the Members’ Salaries and Allowances Act, in
sub-section (3), for the letters and figures “ Rs. 7,000 ” the letters and
figures “ Rs. 8,000 ” shall be substituted.

CHAPTER V

AMENDMENTS TO THE MAHARASHTRA LEGISLATURE
MeMBERs’ PENsion Acr, 1976.

Mah. 7. In section 3 of the Maharashtra Legislature Members’ Pension
(L of Act, 1976 (hereinafter, in this Chapter, referred to as “ the Legislature
- Members’ Pension Act "), in sub-section (1),—

(a) for the words “ ten thousand rupees” the words “ fifteen
thousand rupees ” shall be substituted :

(b) in the first proviso, for the words “ seven hundred fifty rupees”
the words “ one thousand rupees ” shall be substituted.

8. In section 4A of the Legislature Members’ Pension Act,—
(a) in sub-section (2),—

(1) for the words, letters and figures “ the 1lst day of May
2008 ” the words, letters and figures “ the 1st July 2009 ” shall be
substituted ;

(ii) for the words “ rupees five thousand ” the words “ rupees
seven thousand five hundred ” shall be substituted ;

(b) in sub-section (24),—

Amendment
of section
10C of
Bom.
XLVIII of
1956,

Amendment
of section 5
of Bom.
XLIX of
1956.

Amendment
of section 6
of Bom. XLTX
of 1956.

Amendment
of section 3
of Mah. I of
1977.

Amendment
of section 4A
of Mah. T of
1977.
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(i) for the words, letters and figures “ the 1st May 2008 ” the
words, letters and figures “ the 1st July 2009 ” shall be substituted ;

(it) for the words “ rupces five thousand ” the words “ rupees
seven thousand five hundred ” shall be substituted ;

{¢) in sub-section (2B), for the words, figures and letters “ the 1st
May 2008, at the rate of rupees five thousand per month” the
words, figures and letters “ the 1st July 2009, at the rate of rupees
seven thousand five hundred per month ” shall be substituted.

CHAPTER VI

AMENDMENT TO THE LEADERS OF OPPOSITION IN MAHARASHTRA LEGISLATURE
SALARIES AND ALLOWANCES Act, 1978.

Amendment 9. In section 10A of the Leaders of Opposition in Maharashtra Mah.
of section 10A [epislature Salaries and Allowances Act, 1978, for the letters and VIH

of Mah. VIIT go;reg “ Rs. 7,000 ” the letters and ﬁgures “ Rs. 8,000” shall be °
of 1978. 1978.
substituted.
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